
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
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New Delhi, this the 15"" dayof May 2006

HON'BLE MR. V.K. MAJOTRA, VfCE-CHAIRMAN (A)
HOrBLE MR. MUKE8H KUMAR GUPTA, MEMBER (J)

Aman Kumar Singh
Joint Secretary to C.M.
R/o D-1/20. Devendra Nagar,
Raipur, Chhattisgarh-4d2 001.

(By Advocate Shri AtuI Jha)

.Petitioner

1.

2.

tea

VERSUS

Union of India through
Sri. M. Chandrashekhar

Secretary
Department of Revenue
Ministry of Finance, North Bkxdc,
New Delhi-110 001.

Sri. M. Jayaraman
Chairman
Central Board of Excise &Customs,
Ministry of Finance, North Bk)ck.
NewDelhi-110 001.

(Mukesh Kumar Gupta)
Member (J)

(By Advocate Shri R.N. Singhy^^Shii
ORDER (ORAL)

By Hon'Me Mr. V.K. Mi^otra, Vice-Chairman (A):-

Leamed counsel for appficant seeks and is alkywed to withdraw present

CP. Dismissed as \Mthdrawn. Notk^e to respondent no.1 is discharged.

...Respondent no.1/
AReged Contemnor No.1

...Respondent no.2/
Alleged Contemnor No.2

(V.K. Majotra)
Vtee-Chairman (A)


